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Heard |Mr. B.K.Sharma, learned

applicant. Mr. G’Sarma, learned

Addl.C.G.S.C. is appearlng on behalf of
the respondents.

"

The application is admitted. Issue
usual notice on the respondents. Mr.

B.K.Sharma  submits that cases of

w -

similar nature have already been
admitted and fixed for hearlqg on
21.4.97. In view of that th;;,case Alss
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21 - 3-97, be: taken up for hearlng on 21.4.97 °

alongw1th other similar cases. In the
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meantime the respondents may file
written statement.
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N “{ © view of the above Mr. B.K.Sharma, learned

95" 7‘3 g7 "'counsel appearmg on behalf of the applicant
% ' - [ submlts unless the schéme is notified and h,e
/ . . . . R . . . -

O N A _ ‘| comesto know about the scheme it will be "
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B 'notlfled very seon may be-within three weeks.
IR T Mr. S. Ali, learned Sr. C.G.S.C. and Mr.
M.K.Gupta, learned Addl. C.G.S.C. alsoc agreed
that the matter should be heard aftgr the
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publieatron of”the scheme. '

' Eoﬁsfdering the submissions of the
_ learned counsel for the parties we adjourn the
ll case“t;ll 7.7.1997.
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7.7.97 " Heard both counsel of the parties.
"Hearing concluded. The application is disposed
of on withdrawal ‘with liberty to file fresh
appllcatlon if SO adv1sed No order as to costs.
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